» Written Angwers

- Jharkhand Issue
#338. SHRI BHUBANESHWAR PRA.
SAD MTHT. .

v A,
SHRI SHIBU SOREN
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a tripartite meeting on the
Jharkhend issue was held on April 28, 1993;

“(b) if so, the details thereof;
m%c) the decisions taken at the said meeting)

(d) the taken/being taken to imple-
ment these'msions? 8

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : (a) Yes, Sir.

(b) to (d) The meeting was held by the
Minister of State in the Ministry of Home
Affairs. The Chief Ministers of Bihar and
various leaders of the Jharkhand movement
attended the meeting which was concerned
as a part of the on-going proc=ss to find and
agreed solution to the Jharkhand issue. It
was a meeting for developing a consensus
on the proposed Jbarkhand Autonomous

o

Bearing in mind the points that emerged
during the discussions, the Government of
India has sent dstailed suggestions to the
Government of Bihar for ing the
Jllgglkhand Area Developement Council Bill,

[ English]
Sale Of Human Organs

*336. PROF. UMMAREDDY VENKA-
TESWARLU - wili the Minister
of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the World Health Organisa.
tion has directed member countries to take ap-
propriate measures to prevent purchase and
sale of human organs for transplantation;

(b) if so, the datails thereof;

(v) whether the Government bave taken
steps to motivate people to voluntarily donate
organs or b:queath them to the Goverament
for distribution after their death; and

(d) the measures iaitisted to educate the
Apublic on organ donation ?

THE MINISTER OF HFALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) ‘and (b) No, Sir. However,
the Forty-fourth World Health Assembly
: a resolution endorsing and recom-
mending some guiding principles to member
countries for framing policies in this behalf.

(c) and (d) Apart from promoting eye do-
nations, suitable enabling provisions have
been made in the Transplantation of Human
Organs Bill, 1993, which has been passed by
‘the. Rajya Sabha and is due to be taken uj

and _passage by the'
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Written Answegs »
Ground Water Developmenl

*337. SHRI RAMA KRISHNA KONA-
THALA : Will he Minister fof WATER
RESOURCES be pleased

| to state:
w(:z.ke up th3 ter development m
ground water
with 100 per cent Central assistance in the
eastern States; .

(b) if so, the details thepeof;

() whether the said scheme is proposed
to be to some other states; -

"(d) ifsothedetails thereof; and
(¢) if not, the reasons therefor?

Central Ground Water Board 0,
lated a scheme for the invatinti:nm
development of Ground Water Resources in
West Bengal, Orissa, Bihar and eastegnn
parts of U:tar Pradesh. The estimated cost
of the Scheme is Rs. 67.75 croresout of
which Rs. 36 crores is pro; to be
cheantral share and Rs.31.75 croges State
share. '

(c) to (¢) The proposed scheme incluces
only the fi tate i i
toi:an(:;n;nd%b.;mm“m

[Translation)
1 Oil Projects Of Gujarat

*338. SHRI N. J. RATHVA : Will the
Minister of PETROLEUM AND TURAL
GAS be pleased to state: NA

(a) whether some oi! projects/schemes of
Gujarat_are pending fi appr with
Un%rn Government; or the ove

(b) if so, the detai i
whe:)nhmarepmdmg'ls;wum

(c) the time which  these )
schemes are likelyb{o be approved rw

THE MINISTER OF STATE IN THBE
MINISTRY OF PETROLEUM AND?Q‘ATU.
RAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) to (c) The following
to be located in Gujarat are at m
stages of processing in the Ministry:

(i) setting up of a marketing m
at Sikka Bharat Petroleum Corpo-
mmu&yu,

i) expansion of crude processing cape-
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